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Availability of trained and qualified teachers

349. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that in spite of introduction of so many programmes/
schemes, like SSA, there is still a need for trained and qualified teachers which is
mandatory under the Right to Education Act;

(b) if so, the steps taken by Government in this regard; and

(c) if not, the reasons for arriving at such a conclusion?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) Yes, Sir. The Right of
Children to Free and Compulsory Education (RTE) Act, 2009 mandates that the
academic authority as notified by the Central Government will lay down minimum
qualifications for a person to be eligible as a teacher. The National Council of Teacher
Education (NCTE) has been notified as the academic authority in this regard and
it has laid down the qualifications for eligibility as a teacher.

Pre-service teacher training is imparted through 593 District Institutes of Education
and Training (DIET’s), 118 Central Institutes of Education Technology (CIETs),
35 Institutes of Advance Studies in Education (IASEs), 40 University Departments
of Education and 12,689 teacher training institutions in the private sector in the country,
through providing Diploma in Education (D.Ed) and Bachelor in Education (B.Ed)
courses. More recently, the Government of India under its Teacher Education Scheme
has also decided to create Block Institutes of Teacher Education (BITEs) in order
to enable SC/ST and minority candidates to enter block level teacher training
institutions, of which 97 have been sanctioned in 2012-13 and 2013-14. It is also
notable that many States have revised their Teacher Education Curriculum along the
lines of National Curriculum Framework for Teacher Education (NCFTE) 2009, while
others are in the process of revising their curricula.

Food poisoning in MDMS

350. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the number of food poisoning cases that have arisen since the inception
of the Mid-Day-Meal Scheme (MDMS);

(b) the action taken against those food providers which were responsible for
the food poisoning;


